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Naya Raipur, the 25th June 2013

NOTIFICATION

No. F-20-32/2012/19/T-4 —In exercise of the powers conferred by Section 2 read with Section 4 of the
gian Tolls Act, 1851 (No. VIII of 1851), in its application to the state of Chhattisgarh and in supersession of
[‘ﬂftmem s Previous Notification No. F-23-10/97/G/19, Bhopal, Dated 29-06-1998, the State Government, hereby,
*nkes the levy of toll on .]hdpan Nalla Bridge, located at 128/2-6 km. of Rajim-Devbhog Road in Gariyaband

pl‘“m with effect from 01-07-2013

\

By order and in the name of the Governor of Chhattisgarh,
J. M. LULU, Deputy Secretary.
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Naya Raipur, the 2nd August 2013

NOTIFICATION

~ No. F-20-14/2011/19/T-4 —In exercise of the powers conferred by Section 2 read with Section 4 of the Indian
Tolis Act, 1851 {No. VIII of 1851), in its application to the State of Chhattisgarh, the State Government, hereby. makes
the following amendment in the Department s Nonﬁcatlon No. 4744!PW'Df02!1 9, Dated 2nd September 2002,

namely -—

1In the said notification,—
After serial numbr:r (iﬁ) of Pa:t 1 of Appendlx 9.26 the followmg shall be inserted, namcly —

“ 16-a) Vehicle of Ex- member of Paﬂxarnent and Ex-memher of Leggslanve Assembly of Chhattisgarh.”

By order and in the name of the Governor of Chhattisgarh,
' J. M. LULU, Deputy Secretary.
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